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V.K, Singh : Applicant

Vs,

Unien of India &
Uthers
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Respsndents
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Hen, Mr ,Justigce U.CiSrivastava,V,C,
Hen,Mr . K., Obayya, A.M,

(By Hen, Mr,Justice U.C.5rivastava,V,C.)

The applicant whe uas werking as Offiee 3updt.
under Lsce Fereman, Nerthern Railuay, Tundla, was served
vith a Charge Sheet en 3-7-87 and Enguiry preceedings
heve busn startss agsinst him, which yas Pinalissd and
a penalty of cempulsery rpetirement was impesed by the
disciplinary suthePities vide arder dated 16-6-89.
The applieant filed an appeal against the same and the
appesal uas slleyed vide erder dated 13-11-89 and the
srder of cempulsery retirement was set aside uith a
directien fer heldingdensve astien at the stage ef
examinatien and eress-examinatisn af yitness, It uas
thersafter the applicant was re-in-stated in service
en 20-11-89 as Ofrise Supdt,, Lees Fereman's Office,
N,Rly, Tundla. But his grisvance is that he uas net
allewed Pull baskwages frem the date of ssmpulsery
retirement te the date ef re-in-statement, After
attaining the age ef superannuatien, he retired en
31=3-90, The diseiplinary precesdings whieh wele
penging against him snded en 7-4-30 after submissien af
the Tepert an 10-4=-90, Thereafter s shey esuss netice
was issusd and the reply eof the same was alse glven,

This time tha dissciplinary auth-ritijﬁ impes ed penalty
ef sertain eut in the pensien ef the applicant vide
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genfidential letter datsed B=-7-91, The applicant filed an
appeal ehallanging the said erdsT sn a varisty ef greunds
ingluding the greund that esut in psnsien ean enly be erdered
by President ef India andLﬁZno-also and that tees after

recerding three mis-cendusts,

Ce It was ecentended that the appliecant was implicated
falsely vide charge-shset dated 11-8-86 but DAR precsedings
is still pending, 1t is fer these Tessens the applicant

has been deprived of his pensisnary benefits,

. Rs the mpplieant'haa besn re=-in-stated, ths respendents
are directed te pay full salary frem ths date ef cempulsery
retirement te the date af rg~%nfstatamnnt within § peried

ef 3 menths frem thé date eP'sehmunieati-n ef this erder

and the respendent Ne,2 is dirested te give his persenal
attentien and it is his duty te see that the payment is

made te the spplicent, Se far as the pending D.R.A, enquiry
is cencernsd, the r-Sp;ndents are directsd te cenclude the
sams within a perisd of 4 menths Frem the date ef éemmunieati@n
ef this erder and ths appliecant shall fully ce-eperate with
the enguiry, In pase, despite full ce-speratien ef the
applicant, if the enguiry is net eencluded within this peried,
it will be epen fer the applicant te appreach this Tribunal
Far guashing the enquiry alt;ggthmr. The appsal filed by

the applieznt, against ths punishment ef sertain eut in
pensien, shall be dispesed sf within a peried of 2 menths
Fr@m.th@ date af cemmunicatien ef this srder, by the

eppellate autﬁaritias, Failing uhieh it will be desmed that
the appeal stands alleyed, The respendents are direc-ted

te pay all undisputed ameunt and ether benefits within a peried

ef 3 manths netyithstanding the pendency af any presceedings,
Ne erder as te the cests,
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Membelr (A)" Vice=Chairman,

Dated: 2nd December, 1992, Allahabad,
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